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-Union of India 64 others 	 ,..esponc7ents. 
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Hon..11r. K.Pbayva, Adm. Member. 	 

Mr. justice U.C. Srivastava,V.C.) 

2he present M.P. has been moved by the ap,?licent 

bri S.K. Gupta sc ting that the statement which 

was made by the learned counsclforthe respondents 

is not co.,: ect and as a matter of Eset the petitioner 

ND. 16 haJ' been ao)rxd_ for promotion. From tl-e 

countr it .,, )e:rs that the benefit has already 

been ciiven to Shri N. 	Krishna, petitioner No. 16. 

rhe applicant who has m'ove0 this applicEltion, has 

nothing to do with Shri N.". Krishna. Accordingly, 

is ap_)licaCiJn is Lejected. 

4tA .Wi. 

Shake?1/- 	 Lucknow:Dated 19.11.92. 




